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sffafafy arg @ T 8, |ffera @ i '8 fAfds e
STTA T @R, &6, qrgdr a1 IR srREr doarl # fahedl Sur
AT HRATET AT Uge W Wigd B For, wRa, areadn, e, ST At
AT a1 afogfd & @ 9 R yeR @ At a1 S=eE e fed g
AR o 99 @& o @ A Aan ifaffe=an, srf @ aRemH
yIfad |8 B ;
AfBTRAT, 3rffaed, ugfa a1 ufohar &1 UreT a1 UhH AT faerd T uHT,
wfe, fRmEeR, Md=em, e, g a1 Fyfad wwifda w81 8 &1 TaggRT
iAo affFafAfa grr, & a1 9§ 9@ wwen fasft @ Afa &
JWYRe HR o T BRN AT [T ARIGT UG PR QAT T BRI AT I
GO PR foram a1 BAI
@) 318 AR, Ug, wfe, T, AeR, &, APReR,
=, g, von, ugfd, ufshar sreEr |wIfa sifdeme O sug @g o
fowg a1 919 g vafda a1 yemafda 98 &
(ERT—2 <)
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1 | SaR Uy fhuRe= srfafa, 1938
2 | SR USY 9l AfATIH, 1951
3 | SaR WY WESR Affa (Heies) e,
1972
4 | SER YT UYHA PR ARE, 1976
5 | SoR YW WESN AAf (Wi der defiexo)
eI, 1976
6 | SR WY WEHR AfAfa (HeieE) e,
1977
7 | SOR URY WEHR AAfa (HeeE) e,
1978
8 | IR UR¥ WEaRl 9 fenm do (W)
T, 1978
9 | SR Uew WEeRl 4@ e d% (T
ee) s, 1978
10 | SR U IEhN Affy  (Furm)  sriRfaH,
1983
11 | SR w9 wearnl wify  ([@da  woes)
T, 1983

(SR U< AW F=T 19 | 1983)
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12 | SR S HEhN AR (FeieE) erfSfem, | (SR Uy S dem 17, | 1984)
1984

13 | IR U< ol FRFT (WeleE) Sifefm, 1983 | (SR User Afafaq W= 1, 99 1985)

14 | SR WY AEaN WaRfa (Fenes) s, | (SR ueer rftfra e 8, |9 1985)
1985

15 | SR WY AEHN affa (deem) e, | (SR s rfifras = 2, 99 1986)
1986

16 | SR yow Ween affa (G denee) | (SR uew st dwr 17, 9+ 1986)
T, 1986

17 | SR WY AEdN ARfa (Fenes) s, | (SR ueer rftfrad e 5, 99 1987)
1987

18 | SR uow wear affa (g deiee) | (SR uew i dem 8, | 1987)
ATH, 1987

19 | SR WoW WEeNl WRfd (T ) | (SR USRI S 3, 6 1988)
ATH, 1987

20 | SR URY AEAN Affa (Aeem) siafe, | (SR uewr ififrad = 13, 99 1988)
1988

21 | SR WY AEAN WY (AeveE) s, | (ST ueer rfdfa @ 4, 99 1989)
1989

22 | SR WY Twd-fF iR wREe Ay (Heem) | (SR Uy It Awr 12, 99 1989)
JfefTH, 1989

23 | IR U WEerl ¥ e Jo  (Feier) | (SR uew g dwar 16, 99 1989)
ST, 1989

24 | SR yw wWEen Affa (fEdm Genem) | (SR uew St At 19, e 1989)
A, 1989

25 | IR URY AEAN Affa (Aeem) safe, | (SR uewr ifdifrad = 2, ¥ 1990)
1990

26 | SR yw wWEeN Affa (fEdm Genem) | (SR uew St Awm 12, 99 1990)
T, 1990

27 | SR URY AEAN Affa (Aeem) safte, | (SR uewr rfdfrad = 14, 9 1991)
1991

28 | SR Uyw wWEeN Affa (fEdm Genem) | (SR uewr St Awr 23, I 1991)
ST, 1991

29 | IR YW WEHRl Wiy (Furm) ffm, | (SR uew «ifdfaw e 7, | 1994)
1994

30 | SR UeY wWEenN dffy (R durm) | (SaR e s dwer 17, |99 1994)
T, 1994

31 | SaR UeY WEaRl Affa (G GRieE) | (SR Uee S WRem 25, | 1994)
T, 1994

32 | SoR URYW WEhN |Affy  (Heim) Siffrem, | (SR Uy S wm 17, | 1995)

1995
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33 | SoR URwW WEhN Affy  (Heim) Siffrem, | (SR Uy S S 1, 9 1997)
1997

34 | SR USY WEAN A (W) Srifaw, | (STR ey i e 2, | 1998)
1998

35 | SaR USw HEhN Affy (HeiE) erfSfem, | (SR Uy s der 18, A 1998)
1998

36 | SR Uew wWeen Affa (fEdm durm) | (SR e i Hwr 19, | 1998)
arferfa, 1998

37 | SR URwW WEhN Affy (Heim) Siffrem, | (SR Uy S wem 6, A 1999)
1999

38 | SR S WEAN A (WeRM) SriRfaH, | (SR e i T 14, |9 2000)
2000

39 | SR U WEhN ARy (HeiE) erfSfem, | (SR Uy S dem 12, | 2002)
2002

40 | SR YT WEHN WAy (FeeE) rftfm, | (SR Uy St A 8, | 2003)
2003

41 | SR yow wEen Affa (i GeieE) | (SR Uy SR | 10, W 2003)
arferfa, 2003

42 | IR URY AEAN WA (AeveE) s, | (SR ueer Mfdfa @ 30, W9 2006)
2006

43 | IR USYW IMa Ud e uRye (AeieM) | (SR USw Mfdfrad w11, 99 2007)
arferfa, 2007

44 | ICR YT WEHN WA (FeieE) ftfm, | (SR uewr st A 29, W 2007)
2007

45 | IR yow wEen Affa (i GeieE) | (SR Uy S AT 46, W 2007)
TR, 2007

46 | IR URW WEAR AR (T deeM) | (STR Uew AR ST 47, 99 2007)
arferfa, 2007

47 | IR URY AEHN Affa (Aeem) oife, | (SR uswr ifdifrad = 3, |9 2008)
2008

48 | IR YW S10 HIFRIG IFSHR ATHINTG IRac | (SR Uaer i dwr 9, |9 2009)
e (FREe) 1™, 2009

49 | S0 wgtern fAsn gHate favafdene (MTeuor | (SR uaw g Ewar 17, |9 2009)
AMY BQ) SR U (HEE) ST, 2009

50 | IR Ue fagoe e (SerE) Mfifm, 2000 | (SR TS A H=T 23, A 2009)

51 | SoR oW HehN Al (FeiE) erfSfem, | (SR Uy s der 1, | 2010)

2010
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52 | SR USY I ud fdw uRug  (AeRM) | (SR e I Hwm 7, | 2010)
A, 2010

53 | SoR oW WehN Affy (HeiE) erfSfem, | (SR Uy s W 9, | 2011)
2011

54 | gue uftrar AR (SR TR ARM) IfSfm, | (SR USw SrifEs S 15, | 2011)
2011

55 | SR Uew WeenN dffy (R dwem) | (SR e sffaw e 21, |9 2011)
A, 2011

56 | S0 wdg-en s e favafdenad (Frereur | (SR ueer AfRFRm | 24, |9 2011)
AMY BQ) SR TS (FRE) ST, 2011

57 | SR U WEsN Affy  (Feim) Siffrem, | (SR Uy S S 13, | 2013)
2013

58 | SoR uew WEh™ UM faer do  (HeeE) | (STR Uy e e 13, | 2014)
AT, 2014

59 | 10 wgden s e favafdened (Frereur | (SR ueer e | 18, |9 2014)
AT TY) SR U (Hee) SiffRE, 2014

60 | IR YT JuST A (HRRF) g, 2015 | (SR U SRR Hw=T 13, 99 2016)

61 | IR UQw <vs faf QUREN &1 e SR | (SR U< IffaH e 29, | 2016)
foaRell &1 SueHe) (FheE) srfefaaH, 2016

62 | IR yew A (T, wanfie ofiR erReroT | (SR uewr ™ | 30, |9 2016)

BT Hael) (Feies) e, 2016

IGaT 3R HRO]

I A e @ RIeIRY wRsmEferd, suAN Ud SMEedd B o SfeRMl Bl
JITIDI T | aore # el Ut R @ gvEr g fue Aved & fadg w9 # fades
RIAAT I, e dx @1 fafeas fear @ 2

AEgAR SR Uadl e A8, 2020 qR3efUT a1 S & |
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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 548/XC-S-1-20-56S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Nirsan
Vidheyak, 2020" introduced in the Uttar Pradesh Legislative Assembly on August 22, 2020.

THE UTTAR PRADESH REPEALING BILL, 2020

A
BILL

to repeal certain enactments.
IT IS HEREBY enacted in the Seventy first Year of the Republic of India as

follows:-
Short title 1. This Act may be called the Uttar Pradesh Repealing Act, 2020.
Repeal of certain 2. The enactments specified in the Schedule below are hereby repealed.
enactments
Savings 3. The repeal by this Act of any enactment shall not,-

(a) affect any other enactment in which the repealed enactment has

been applied, incorporated or referred to;

(b) affect the validity, invalidity, effect or consequences of any thing
already done or suffered or any right, title, obligation or liability already
acquired, accrued or incurred, or any remedy or proceeding in respect thereof,
or any release or discharge of or from any debt, penalty, obligation, liability,
claim or demand, or any indemnity already granted, or the proof of any past act

or thing;

(c) affect any principle or rule of law, or established jurisdiction, form
or course of pleading, practice or procedure, or existing usage, custom,
privilege, restriction, exemption, office or appointment, notwithstanding that
the same respectively may have been in any manner affirmed or recognised or

derived by, in or from any enactment hereby repealed;

(d) revive or restore any jurisdiction, office, custom, liability, right,
title, privilege, restriction, exemption, usage, practice, procedure or other

matter or thing not now existing or in force.

SCHEDULE

(See section 2)
Acts being repealed

1 | The Uttar Pradesh Borstal Act, 1938 (U.P. Act. no.7 of 1938)
2 | The Uttar Pradesh Children Act, 1951 (U.P. Act. no. 1 of 1952)
3 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1972. (U.P. Act. no. 1 of 1972)
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4 | The Uttar Pradesh Cattle Purchase Tax Act, 1976 (U.P. Act. no 36 of 1976)

5 | The Uttar Pradesh Co-operative Societies (Amendment and Validation ) Act, 1976. (U.P. Act. no.
40 of 1976)

6 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1977. (U.P. Act. no. 17 of 1977)

7 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1978. (U.P. Act. no. 26 of 1978)

8 | The Uttar Pradesh Co-operative Land Development Banks (Amendment) Act, 1978. (U.P. Act. no.
27 of 1978)

9 | The Uttar Pradesh Co-operative Land Development Banks (Second Amendment) Act, 1978 (U.P.
Act. no. 3 of 1979)

10 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1983. (U.P. Act. no. 5 of 1983)

11 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1983. (U.P. Act. no. 19 of
1983)

12 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1984. (U.P. Act. no. 17 of 1984)

13 | The Uttar Pradesh Control of Goondas (Amendment) Act, 1983. (U.P. Act. no. 1 of 1985)

14 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1985. (U.P. Act. no. 8 of 1985)

15 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1986. (U.P. Act. no. 2 of 1986)

16 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1986. (U.P. Act. no. 17 of
1986)

17 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1987. (U.P. Act. no. 5 of 1987)

18 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1987. (U.P. Act. no. 8 of
1987)

19 | The Uttar Pradesh Co-operative Societies (Third Amendment) Act, 1987. (U.P. Act. no. 3 of 1988)

20 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1988. (U.P. Act. no. 13 of 1988)

21 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1989. (U.P. Act. no. 4 of 1989)

22 | The Uttar Pradesh Cinemas and Taxation Laws (Amendment) Act, 1989. (U.P. Act. no. 12 of 1989)

23 | The Uttar Pradesh Co-operative Land Development Banks (Amendment) Act, 1989. (U.P. Act. no.
16 of 1989)

24 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1989. (U.P. Act. no. 19 of
1989)

25 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1990. (U.P. Act. no. 2 of 1990)

26 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1990. (U.P. Act. no. 12 of
1990)

27 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1991. (U.P. Act. no. 14 of 1991)

28 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1991. (U.P. Act. no. 23 of
1991)

29 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1994. (U.P. Act. no. 7 of 1994)

30 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1994. (U.P. Act. no. 17 of
1994)

31 | The Uttar Pradesh Co-operative Societies (Third Amendment) Act, 1994. (U.P. Act. no. 25 of
1994)

32 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1995. (U.P. Act. no. 17 of 1995)

33 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1997. (U.P. Act. no. 1 of 1997)
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34 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1998. (U.P. Act. no. 2 of 1998)

35 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1998. (U.P. Act. no. 18 of 1998)

36 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 1998. (U.P. Act. no. 19 of
1998)

37 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 1999. (U.P. Act. no. 6 of 1999)

38 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2000. (U.P. Act. no. 14 of 2000)

39 | Uttar Pradesh Co-operative Societies (Amendment) Act, 2002. (U.P. Act. no. 12 of 2002)

40 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2003 . (U.P. Act. no. 8 of 2003)

41 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 2003(U.P. Act. no.10 of
2003)

42 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2006. (U.P. Act. no. 30 of 2006)

43 | The Uttar Pradesh Awas Evam Vikas Parishad (Sanshodhan) Adhiniyam, 2007. (U.P. Act. nol1 of
2007)

44 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2007. (U.P. Act. no. 29 of 2007)

45 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 2007. (U.P. Act. no. 46 of
2007)

46 | The Uttar Pradesh Co-operative Societies (Third Amendment) Act, 2007. (U.P. Act. no. 47 of
2007)

47 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2008. (U.P. Act. no. 3 of 2008)

48 | The Uttar Pradesh Dr. Bhimrao Amedkar Samajik Parivartan Sthal (Repeal) Act, 2009. (U.P. Act.
no. 9 of 2009)

49 | Dr. Shakuntala Mishra Rehabilitation University (For Differently Abled) Uttar Pradesh
(Amendment) Act, 2009. (U.P. Act. no 17 of 2009)

50 | The Uttar Pradesh Advertisement Tax (Amendment) Act, 2009. (U.P. Act. no 23 of 2009)

51 | The Uttar Pradesh Co-operative Societies (Amendment) Act, 2010. (U.P. Act. no. 1 of 2010)

52 | The Uttar Pradesh Awas Evam Vikas Parishad (Amendment) Act, 2010. (U.P. Act. no. 7 of 2010)

53 | The Uttar Pradesh Co-operative Societies (Amendment ) Act, 2011. (U.P. Act. no. 9 of 2011)

54 | The Code of Criminal Procedure (Uttar Pradesh Amendment ) Act, 2011. (U.P. Act. no.15 of
2011)

55 | The Uttar Pradesh Co-operative Societies (Second Amendment) Act, 2011. (U.P. Act. no. 21 of
2011)

56 | Dr. Shakuntala Mishra Rehabilitation University (For differently abled) Uttar Pradesh
(Amendment) Act, 2011. (U.P. Act. no 24 of 2011)

57 | The Uttar Pradesh Co-operative Societies (Amendment ) Act, 2013. (U.P. Act. no. 13 of 2013)

58 | The Uttar Pradesh Sahkari Gram Vikas Banks (Amendment ) Act, 2014. (U.P. Act. no. 13 of 2014)

59 | Dr. Shakuntala Mishra Rehabilitation University (For differently abled) Uttar Pradesh
(Amendment) Act, 2014. (U.P. Act. no 18 of 2014)

60 | The Uttar Pradesh Control of Goondas (Amendment) Act, 2015. (U.P. Act. no. 13 of 2016)

61 | The Uttar Pradesh Criminal Law (Composition of Offences and Abatement of Trials) (Amendment)
Act, 2016. (U.P Act. no 29 of 2016)

62 | The Uttar Pradesh Apartment (Promotion of Construction, ownership and Maintenance)

(Amendment ) Act, 2016. (U.P. Act. no. 30 of 2016)
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STATEMENT OF OBJECTS AND REASONS

On the recommendation of the State Law Commission it has been decided to repeal such
Acts which have become obsolete, useless and redundant, by introducing a Bill in the second

Session of the State Legislature after obtaining the consent of the Administrative Departments

related therewith.

The Uttar Pradesh Repealing Bill, 2020 is introduced accordingly.

BRAJESH PATHAK,
Mantri,
Vidhayi.

By order,
J. P. SINGH-II,
Pramukh Sachiv.

GoTH0YOUI0—T0UT0 262 ITSTIF—2020—(663)—599+25+5=629 FfrI—(@FIeR / 10 / JATHT) |

262 RPH (Repealing) (Sansadiya) data 4e



